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[BEFORE SHRI ABRAHAM P. GEORGE, ACCOUNTANT MEMBER
AND SHRI DUVVURU RL REDDY, JUDICIAL MEMBER]

3R 31dTer 9./1.T.A. No.1370/CHNY/2018.

fRor 9§ /Assessment year :  2013-2014.
The Deputy Commissioner of Vs. M/s. Grasslands Agro Pvt. Ltd,
Income Tax, No.34, Thirumalai Road,
Corporate Circle 2(1) T. Nagar,
Chennai. Chennai 600 017.

[PAN AADCG 7768F]
(3rdtereff/Appellant) (v<adt/Respondent)
rdremedt &ir 3-]’[1’@'/ Appellant by : Dr. S. Pandian, IRS, JCIT.
gt 1 31X & /Respondent by ¢ None
goAdTs I d{r@/Date of Hearing : 03-10-2018
HIYUT T IR /Date of Pronouncement 03-10-2018
ﬂ!ggl’ [ORDER

PER ABRAHAM P. GEORGE, ACCOUNTANT MEMBER

This appeal of the Revenue is directed against an order
dated 08.01.2018 of Id. Commissioner of Income-tax (Appeals)-13,

Chennai.

2. Ld. Departmental Representative fairly agreed that the tax

effect was less than ¥20,00,000/- and by virtue of para 13 of CBDT
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Circular No.3/2018, dated 11.07.2018, pending appeals below the

specified tax limit had to be withdrawn/not pressed.
3. None appeared on behalf of the assessee.

4, We have considered the submission of the Id. Departmental
Representative. Since the tax effect in this appeal is less than

%20,00,000/-, appeal of the Revenue cannot survive.
5. In the result, the appeal of the Revenue stands dismissed.

Order pronounced in the open court at the time of hearing on
Wednesday, the 3™ day of October, 2018, at Chennai.
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